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MR. CHAIRMAN: I do not know
what will bappen. Anyway, the Min-
ister of Parliamentary Affairs iz say-
ing something, Please hear him.

SHRI RAVINDRA VARMA: At the
end of the Half-an-Hour Discussion,
we can take this up for one hour It is
my motion,

MR, CHATRMAN: The Minisler of
Parliameniary Affairs says that after
7 pm. i.e. after the Half-an-Hour Dis-
cussion. there can e an one-hour dis-
eussion on this, Mr. Unnikrishnan,
there should be some via media, We
can now lake up Mrs, Purvathi Krish-
nan's Motion.

= SHRI SAUGATA ROY: Agreed.

* SHRI RAVINDRA VARMA: Pu it
to viite otherwise.

MR CHAIRMAN . The Minister of
Parliamentary Affairs his now moved
that this Motion should he taken up
again &t 7 o'clock for one hour Is it
the pleasure of the House to agree {0
this,

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Nuw we take up
Mre. Parvathi Krishnan's Motion. Mr.
Yuvraj, He is not here. Mr, Kanwar-
Lal Gupta,

& SUNE—

16.31 hm.

MOTION RE SERIOUS TRAIN ACCI-

DENTS OF SARAlI GOPAL FLAG

STATION LEVEL CROSSING AND
NANI STATION—contd.

MR. CHAIRMAN: We will now take
up further conmsideration of the follow-
ing motion moved by Shrimati Parva-
thi Krishnan on the 23rd November,
1977~

“That this House do consider the
statement made by the Minister of
Railways in the House on the 14th
November, 1077 regarding two seri-
oug irain accldent on the Northemn
Railway i.e., level crossing accident
at Saral Gopal Flag station on the
8th August, 1977 and collision bet-
ween 103 Up Howrab.Amritsar De-

lux Express and Up CPC Epecial
Goods trein st Naini station on the
10th October, 1971."
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“In order to reduce dependence
on Bumsn elements various sophisti-
cated aids like ulire-sonic detectors
or wheel axles and rail track eir-
cuiting axles and aulomatic warning
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gystem are being introduced pro-
gressively., It has been decided to
complete track circutling on  nin
thr:ugh lines on all the stations and
ir mk routes by 1981. In addition.
tz+ k circuiting of 100 vulnerahle
stations will be completed Liv 1ith
September. 19797
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“The number of accldents u: level
vrossing has marginally increased to
1857 during 1976-77 and 1977-7T8."
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PROF. P. G. MAVALANKAR
(Gendhinagar): Sir, 1 feel happy in
ong gsense that thig motion for further
consideration has at long last come
before tals House. Like the railway
dislocation, unfortunately this partl-
cular discussion also has been dis-
located Jud deralled. But none the-

AUGUST 30, 1978
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Accidents at Sarai

Tess, it has come today and we are
gratefu}t for it. I #m very happy- shat
my esteemed colleague, Shrimati
Parvaeti Krishnan, not only brought

this motion but pursued this mafter

again and again and impressed upon
thy Business Advisory Committee to
find time for it. I congratulate the
Government, the Minister of Railwayy
and the Minister of Parliamentary
AfTairg for Anding time to go into this
matter. I say this because I do not
want thy country to get an impres-
sion from the proceedings of Parlia-
ment that Parliament is intérested
only in mud-slinging and washing
divty linen in public. We want the
country to know that Parliament is
interested in the safety, comfort
security of the passengers and in t
overail improvement of railway ad-
ministration. Therefore, T am very
glad that wg have got some time to
discuss this matter today. Unforiu-
mately it is difficult for most of us to
divert our attention from corruption
to accidents.

But it i; more unfortunate that not
many of us are interested...

PROF. MADHU DANDAVATE:
From corruption to eruption.

PROF. P. G. MAVALANKAR: A
the very fact thut many of us are
interested in this debate is also evi-
dent by the interest shown by my
hon. friends in this debate. But the
fact remains that we must take some
of the limited time of this Parliament
after all—maximum possible resources
are spent on it—to discuss these basic

problems,

. Mr. Chairman, let me first start
with a word or two by way of plea-
santaries, which T mean seriously and
sincerely. I do not think we could
have expected a more efficlent and a
more Conscientious Minister than mY,
dear friend, Prof. Madhu Dandavate
who has been doing an excellent job
in managing the railways. Sir, he I
energetic, he is Intelligent, is imasi-
natlve and T would like to say tha!

396.
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he aleo spenda time 10 spe BOW two . . for the last few areeks we, sve pot hav-
w.m“:lw!ﬂ- . hm ing anything by way of railway
vecy tall order, na one of ys, let me ‘AN HON. MEMBER: Wemut
) SAR a tall hephmmcmued. ’

trying to relesse the administration
of the Indian
bureaucratic bondage of the Railway
Board wnd many other seasoned offi-
cials. It is a grest thing and there-
fore, it is good. One more reason why
I want to congratulate him is that no
Minister of the Railwayg until this
Government came and my friend be-
came the Minister, has taken into
account the comforts and security and
conveniences of Second class passen-
gers, millions of them who travel
every day and give such large ever
revenusg to the government. Unfor-
tunately so far the experience has
been that those who give large re-
venues to the government are given
minimum comforts and those who give
limited revenue gt more facilities. I
am glad, hig socialist leanings have
at least helped them to create, if not
a classless society. at least classless
trains, which is good.

Mr. Chairman, bhaving said that,
may I say that 1 am of course sympa-
thetic to him, but somewhat grieved
at the fact that during his minister-
ship this country of ours should heve
witnessed and experienced so many
rallway accidents, major and minor?
They are of perious nature. I do not
blame him directly for anything that
has happened. No Minister, partieu-
llr!y the Rallway Minister, can be

y considered as rupmdbh for
whlt ppma ot mhlmﬁrs

PRQFPGMA‘.’ALANKAR 0!
course, I keap my fngers crossed o,
I hope and pray that this good . stater
of affairs will continue. But the ban.
Members of Parliament inclyding
myself cannot do much by merely
expresting hopes and making prayess
and keeping our fingers croseed;
however sacred and good our fingers:
may be. We have (o take concrete

steps in thi: direection.

Mr. Chiirmah, 184 tell
what the posiuon 15 The mmm
Railways, my friend Prof. Dandavate
in his statement of November 14, 1977,
has given some figures pertaining to
the accidents. The House mgy per:
haps, try o recollect this becduse it
is a long time and the House may
have forgotten some of the major
facts. In thpse two serious actidents,
according to him, as many as 18 piis
57 people were killed on the No
Railway section. 1 hope I am’ rmit n
quoting these figures. He gave these
fgures in his stitement of 1ith
November 1977. Both the ' aecMents
occurred on the Northern Ruilwiyi.
In the accident that took {lsce 4t
Saral Gopal Flag station, 13 jpeople
were killed and 8 were
injured. In the accident at Nainl, 57
were killed and as muny #s &7 vrere
grievously injured. 1 do UI:'PM
since then how many
grievously injured have been dead.
I am glad to see from the Minister's
face and ‘nodding that no oné of the
grievously injured are dead. Lét us
be thankful to the Almighty for that.

But, st , any one of them i pér-
incapacitited 164 -
reason? What about him? I wntﬂll

like the Railway Minister to jo tto
this problem. 1t is no use saying that
you are giving er {ratia Payment to
the families of the deceased. You
should alse look Into the question of
the Injured passengers who, fot some:
reason, may bave been incqpthltgﬁ,
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for life and are @nable to get any
empioyment. I ®hiak some kind of
compensation must be given to them
as well. Just as in the case of factory
workers and other workers vou have
this provision that if they are per.
manently incapacitated by their losing
wu limb or hand or some other part of
the body and they cannot work [or
the rest of their lives they are given
some compensation, similarly, the
Railway Ministry must also provide
for ‘that kind of situation.

If you see these two railway acci-
dents, of which he has mentioned ‘n
his statement—many other accidents
also have taken place later—] say
this with a heavy heart and with a
deep sense of sorrow, amd in fact I
share his heavy sense of sorrow und
I know he is sincere about it, but he
should not merely stop by being
regretful and sorrowful; he has to
tranglate his sorrow into concrete
action so that he need not have any
further sorrow in this regard.

- 'The Minister has himself stated in
his 14th November statement on the
causes of the accident that there has
been some kind of failure on the part
of the railway staff. That was the
finding of the Inspectar of Lucknow,
I: believee That means that not all
accidenty are unavoidable und gome
are due to human failure, apart from
error of judgment also.

There are accidenty and some are
described s major and some as
minor. Here, let me make this point
alsg clear. Although I uge these
terms in g comparative sense, let me
make this point very clear. Though
thess accidents are described as
major or minor, suppose my own

kith and kin are involved In one of -

the wccidents where only, say, iwo
persons have died. You may say that
it is a minor accident, but to me it
is a. major accident even though only
two persons hava died. So, i is not
aquuﬂmo!mn}orormlnorwhcn

AUGUST 99, 1978"
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loss of human life is there, There -
fore, let us not minimise the accidents”
from thet point of view and say that
a particular accident iy lesy serious
because a lesser number of people -
have died. Are we to say that be-
cause more people died, go it is a
major accident and if less people
died, it is @ minor accident? If our
own kith and kin are involved, even
if it is described by others as a
minor accident, it becomes a major
acvident for us, because our own peo-
ple are involved. Therefore, I hope
he wil] not take that position. I know
he will not, but still 1 want to remind
him not to take that position.

Now what i3 to be done? He says
he has tightened up the machinery to
find out whether human failure also
takes place. When it j5 established
beyond doubt that it is human failure,
not merg error of judgment—one can
condone error of judgment—that it
is because of some kind of reckless-
ness, negligence or carelessness than
I think the Minister must fall heavily
on such individuals and punish them
so that they will be more careful in
future.

I would also like him to say seme-
thing about automatic devices, whether
he will be introducing them in an in-
creasing measure s0 that before any-
thing happens it iy avoided. I am
saying this more particularly for the
engine drivers,

17.01 hrs,

[SHRr Ram _Mum in the Chair]

Two more.points and 1 buve done.
It has also to be mentioned and one
should remember, that a good many
difficulties and accidents take place
because of the fact that in one vest
country there are limited resources.
I agree that we have got our priori-
ties. Now, Sir, because .of the vast-
ness of our couniry and the railway
track being so long, miles together,
and go there wre hundreds and hun-
dreds of unmanmed gates. It will
take time to convert all the unmanned
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gates inty manned gates. !donot-

want 10 be merély romantic, because
1 know 'thst- it could not be done
overnight. But at leust let them make
an urgent analysis and a proper sur-
vey -of those unmanned gates where
accidents have taken place, where
acudenty are likely 1o take place but
have not taken place, wnd unmanned
guteg where accidents are the Jeast
likely to take place.

Those unmanned gate; where accl-
dents are nkely to take prace, especi-
ally in cities and surrounding agglo-
merations, they should be given
priority. | come from Ahmedabad
and I know that in my own aty of
wAhmedabad, because of some unfor-
‘unate constitutional and legal diffi-
culties and disputes between the
railways and the Corporation or the
local or state authorities, a large
number of gales and crossingg are
not menned, because the railways say
the local or state authorities should
do it, and the local or state authori-
ties say that the railways should do
it.  In the mean time, azcidents take
place. Why should they allow such
wccidents to take place? In the urban
agglomerations, in urcas near the
cities and towns, where acvidenty are
hkvly to take place. the railways
“should, acting unilaterally, convert
thm ln'lo manned gates at their own

) cxpense. 1f the local authorities or
' the State Governments do not do it.
you should do it from the funds of
the railways so that accidents do not
take place. Because, in many cases,
if an accident takes place you will be
paying more in terms of compensa-
tion. Then why not pay it in ad-
vanece by doing this kind of thing and
saving people's lives? 1 should also,
moreover, say that if hy wants the
cooperation of the Railway emplo-
a-eu-l am quite sure that he js for
%e is at it wiso—then let him

.-e, to it that accidents do not take
place because of the over-burdened
und over-worked staff and under-
privileged staff in terms of henefits
and amenijties. I am not teking up
the question of bonus, I am not mix-
ing up thet issue here. But I do not

want to suggest that if the Railway
employees are coutended and are
satisfled and il they are not forced to
do over work, then perhaps, they will
be able to deliver the goods better.
Thercto.e, i want Lo say tnis. One
more point, and it is that Government
mus! aiso take the help and coopera-
tion of Railway passengers and com-
muiers and the general public in
some ways where their cooperation
may help in reducing the accidents
involved.

Now, two more points and 1 have
done. One point is, about the pay-
ment to be made, [ have never
understuod why the payment to be
made to the families of the deceased
and wvictims in aircrash should be so
high—1 do not want that it should
be reduced—and for the families of
those who die in railway accident
shouid be so low. Of course, an argu-
ment may be that more people per-
haps dig in railway accidents than in
aitvrash. That may be an argument.
But when it comes to our fellow
courtrymsn, to our brothers and
sister« who die, naturally nobody
should be forced to say ‘I wish my
kith and kin had died in an aircrash
rather than in a railway accident so
that 1 get more money'. That should
not be the fe:ling. Therefore, if he
cannot do it quickly, at least let him
give us an assurance that progressive.
ly he will go towards the ideal of
having the uniform rate of compensa-
tion 1o wll such individuals, no matter
whether they die because of railway
accident or aircrash. After all death
is universally the same, the injury
is the same, the loss is the same and
the dificullies and the distress are
the same,

Lastly, 1 want to zay in all serious-
ness, because Of railway accidents,
there have been repeatedq demands
that so and so, the Railway Minister,
whorver h~ may be. should resign
and this happens because of two
things, mainly because of the natuval
desire of the people to pin down the
responsibility to a particular Minister

comncerned, in this case, the Railway
L
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Minister and secondly because this is
a highly moral issue which was made
a very established good precedent by
no less a person than that great man,
our former Prime Minister, Shri Lal
Bahadur Shastri who, as you know,
as the Railway Minister had the capa-
city and the sincerity to resign and
therefore he resigned and set an
example saying ‘even 1if I am not
responsible directly, I take the res-
ponsibility for the accident and 1 go
out of the Ministry'. I want to say,
that although Mr. Dandavale was
charged that he has not resigned, 1
can say that, gensitive as he is and
responsible as he is, I am quite sure
that hs must have not only felt com-
pelled to resign, but probably he
might also have resigned. I do not
know. It is for him to tell us.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore); That will not be
a cure,

PROF. P. G. MAVALANKAR: [
know it is not a cure. But at least
it will be soame kind of a responsi-
bility in concrete terms. 1 do not
want him to resign because after wll
he is not directly responsible. But I
only want to mention this point, be-
cause the charges were made, [ am
sorry to say, that, by some of his
own party men, of Janata Party, pub-
licly and in the press that Mr. Danda-
vate should resign and 1 asked those
friends as to why they expeet this.
But that only shows that their party
ig not as united as it should be. But
apart from thst, I know that WMr.
Dandavate is the last man who will
seek to a job merely because it i®
giving him powers and privileges, for
he is a man who will look at it from
the point of view of service and wel-
fare und [ hope that because ol his
sensitvity and seriousness,
make it clea~ that—God forbid—but
should any such thing of serious
nature happen, h» wil]l not be there
even for a second. I do not want him
to have that situstion because I want
him to continus with the good work

he will

AUGUST 38, 1078 Apcidents. at Sorci . 40.;.
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that he is doing and I hope he wiil
make the Railway - Ministry much
more efficient, much more hoooura-
ble; after all, let us not forget that
in our country, the Railweys are &
nationgl organigation, it is not a ques-
tion of party matters, it is a national
organisation, we must look at it as
our own Railways, it is the Indian
People's Railways, we own it and we
also have a responsibility and stake
in it. It we look mt it from that
angle, then I am quite sure that we
will be able to conlribute our own
little mite to hig efforts and jointly
we can make the Railways not only
good, fast, comfdrtable and conveni~
ent, but miso one which is a matter
of national pride and a matter of.
int>rnational reputation in the conuty;
of nations. ¢

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Chairmen, Sir, at the
outset I want to say that we have
got full confidence in our Rallway
Minister. He has got all the capabi-
lity and efficiency necessary to do the
job. But I have to make some com-
ments and observations on the per-
formance of the Raflways.

The railway accidents and disloca-
tions are happening very often, at~
least twice a month. As you know
about a fortnight back, about 50 p
sengery of a compartment were
of their belongings by robbers and
dacoits; the railway chaing were
pulled up and some incidents took
place. There have been a serles of
railway accidents. I can meation one
by one. It is all because of the fact

that as many ag 32,000 railway <cross-



- mm mm 1900 (SAKA ma“ﬂ'-
"’°’ aﬂ" Maxmﬁ:dt 4@5_

That way, the reilways are under-
mafted. . This should be taken into
copsideration by the.llamu_y Minister
ag already explained by several hon.
members,

I have seen in West Bengal and
in varicus other parts of the country—
I have travelled extensively—that
there are s0 many railway croasings
which are not manned. I would up-
peal to the hon. Railway Minister to
seg that all the railway crossings are
manned up so that the lives of the
people, the lives of the passengers,
are protected and the train accvidents
do not recur so often.

There are certain safety measures
which are to be taken by the railways.
When there are accidents, the passen-
gers involved in the accidents look
forward to railway authorities for
compensation, In Britain and in
USA, the raillway journeys are cover-
ed by insurance schemes at Govern-
ment cost. In Russia also, 1 have
seen that the journeys are covered by
insurance schemes at Government
cost. Our Government should also
do that. Wy should also have that
scheme here.

The remedie; and safety measures
to prevent accidenty must be chalked
out by the Railway Ministry. The
Railway Minister has been working
very hard, no doubt. As to what are
the defects. what are the loopholes,
why the actidents are so often hap-
pening. all these causes have to be
found out. Now, the causéy are that
the railwaymen are under-staffed,
they are not properly paid and they
are not satisfed. We have got to give
them proper remuneration, proper
emoluments, proper housing or quar-
ters, so that they can work satisfac-
torily.

Now, the people of the country are
certainly loocking forward to Mem-
hers of Parliament of this House--
but not In regard to what they find
every day in the papers about some
allegationg of corruption, about En-
quiry Commissions etc.: they ere

looklnt forward %o us for their
for their securily and for thelr 1
being. We are here to fulfil the aspi-
-rations of the people

So, Mr. Chairman, Sir, I = would
suggest that the Railway Minister
should make adequate tr:w
for manning up all crossings
should engafe more afmed guu'd.i in
all passenger traing so that robberies
are prevented and so that accidents
do not happen so often. If these
measures are not taken by the Gov-
ernment, any nice speech in thia
House will mot serve any useful pur-
pose for the people.

Then, there is one point about
Katwa-Bandel railway line. There is
only one single line and we requested
the Minister for doubling of the line,
We requested him also for electrifica-
tion of the line. The doubling of the-
line has to be given efféct to because
there are some instarices of padsengery
talling down on the truck and lesing
their lives. So, I would appeal, in
this connection. to Prof. Dandavate
the Railwey Minister to see = that
electrification of the line and doubl-
ing of the line from Katwa to Bl.ndﬂ
is given effect to.

1 am glad that Smt. Parvathi Krish-
nan who tabled the motion, had, al-
though it was almost thrown into.
¢old storage, the patience to pursue
it and put it again before the House.

et wwalte Py (gforarge) ¢
wvfr agien, far @Y & amw
Logooe Awr fiemr B, oo oY A Y
o e & oo avy ¥ Al
W wek w1 W T T Qv
™ qr ek are tegww o et
fir 2 it & e v W oY avrcie
¥ v Aff wr gwer, At ag W
ara gy ak |

"% AT et ¥ greTe w0
Wit sfea off « sud &2 & fawms.
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7 @ w= 1 g W s
WAy | el gfva ¥ e
AR AATT AT w0 XY 747 AY I AT
% wifrw o fe 3 ot B A
. WO ¥ ford ®E w1w e Fear v Ay
g T TP e A 1 g v
AT F1 ¥AT AY 73 097 2, Fiew
“FF qg wrqr ag) fy g% )

arx Y gar> ¥7 oot §, 3
Ak ¥ ¥y ayai 3 v gfar &
i N ¥ ww TR A W@

- wiYe daar s b 1 T fgeper
W, gferw dwzT ¥ ga@ 77 BT R,
40 w7X ¥ F97 7Y s7qT AT AT R
wuf WY ga¥ aga Frar mar g, wrx
% dwen wom A fr Hews g
feifeww & ferar % & 1 e
Wt g wx gart grg ¥ ara and AT gw
g% ferm v w7 a53 § 9t e
T w7 gy ¥ 1 fedifoew o vy
¥, ane s 8 2y v Wy A v
aw =m femw oar www R
1 o 2w gfirey & AT o= | AT E
T & ) T o AR e W
1960 3§ A gryw g€ ofr, u¥ faafad
¥ & ot dhw way v |

T qwifefra & gofoanr s
4 v I & ae # wr won wfim,
ug A gw oW wgir wra F 1 Afer ax
"ot dwaT wifan fr 37 F wrw ey A
® AT b s gferize fad
g% o duget a7 Afedw a1 Fmiy

FPAE ) Fram K e qrowT Pl

wredr & fyed €1f g 91w —
I Ry 97 faw ®) = v
£, A1 v TEA q2H FAA H QER
foz 71 79 A%y ®1 o TT wT A,
o ofegiz & oo § 1 gafeg

Wi e A wrw R, SEE e anct
ot faroft w1 sy 81 Twd ¥ wwe
FTR AT A wE-FETIT WA W
TEN, TE €7 A 9 P woar f fw
9T F WA T A Q9 4O w1 5
aft dn B, gt ¥gaw ¥ A9 Wi wz
foet agmm & wF 1 31 N Ay
TwAA 7 Wt qferdz g1 Ak WO
g1 T AR EY A0AT §, W e
*1 @17 gifes, 1 O wrea @ e
FEAY p—gEredT W YT ) A
g

3 & garfad i 1w v
w7 A%, §7% fam agt I gET I
frc T e A1 wTw TR A R,
ag A1 378 fAar wy S gEd A A
LA ]

# gy agrea & Nfew i wf o2
812 ¥y wmar w1 feed e
w & qar qr 1 wwr fafeer ame
faly mex i A1 w7 Fradma & ard
w1 &% ¥7. A1 7 wrm grn fv 3w
fox wwil & e g0 B, Tk feegw
gat ureqtr foex ¥ 42 v £« Free)
arr & i v fem ol Fa sy b oy
ot femt fr fest & & wresy aft 8,
frre amw wTZ ¥ § 1
SHRI K. A RAJAN (Trichar):
What has that to do with sccidends?

Wit wwive fy : wfE &R
¥ty AT gewATy & B g T A
wg) 3. cofin oof aww gk £ 1 Tt
# o wfwat ¥, wwe # 3997 fyy we,
A 3§ &g g TR Ay T egr §
fr fsgera &y wr & fg
1AM 7 1 Trd fierr fparg AT
W3 s D, o ww o v e
8 ag ey Y o7 wear B, @Y
LN Toegwa qre fivar f gw v o
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g femr ¢, apomw B firc @ o
wirs ¥ wh W7 gfaer widt w1 o
qer faar ot gawT s o0 ooy w9
writ Freey ot | Afer gw 3 §
W A I o mEt T 20 ¥ wgTAT W,
LR L BTER BN

SHRIMAT] PARVATHI KRISH-

NAN): He is showing his ignorance
in the mattce

et e foy : o dww
§rEar gR S, A1 qW 3T &Y Ot
¥ oarr § ¥% ot arF sAtr adar
g7 aws 37 TF T R, AT Fq0T
T g o Ba fas @l v & fe
£ A A7 77z i afewdzr fA R Y
wx wierirn w1 Uew & fag g
frar mar & ot F1 v smF fam
fysire 4. 37 % foars s o
graf dy 3 vAma 4 ¥ ol T3
et qr. @ gyl § war qv
vy 3% ¥ fezgei 4. g8 i 7 am
fear g w7 79 w1 67 ® fan 25
g arrdt Y w9, fear A
oYt mvwrr ¥ e war ?

afer 3av a0 & ol sEmw &
7g wpm i o oo fedite &1 -
wTE &%, o N orrom § AN A
T & fg qff T aren T
w% | v § TR @ R e
wret # fow & & T weAT WTAT &
gud sTor a7 # 1 T I g
wfgd ¥ fa¥ afer 3@ N ™
CLE AR SR LI L A0
w7 TEH | WMAT TERE 8 OF J
WRI ¥ W A TG, TR W R ST
@it Wt TN § TAET T T AT

o i & e & W fe ad
Y et o @ e Tee ) W
QT wox o agm Rfew A R,

& Naini Stn, (Motn.)

s fear § dfen oft o §, Xy
i, il?r_l‘mmwmf, ':'::’l

ot wwr ¥ (dfr) ;o gwhr
Ay, & g o T A oA
& aferwr &1 753 WA 7 1 & o7 it oy
oo o ¥ Frrwmar § AT 3l ofverdy ot
Wt # fr g At & oy
T e am )

nurefd AfRT : wToEY st
off ¥ 1 | v o A T
at o 3 w46 ?

oft iwy ¥ ; I w7 WG 7 R
T & Wit mRw T §9 gETa v
WTET § WRTEE ®1 T £ g eR
TE7 FwI AR AT TR wHT )
T AP TEM W OF Y awwT &
TR § oA v o w1 fer fE
oft 3 w7 a7 T A 4f ag 6 ¥
ardy qF 71 SEAT T Ax T TOw
i | w7 Wy A @ 7 gty aw
o AR A A, e ooy
® At & 77 @ §, wr o wew
g Td WA A A% @ O qere
§ v g FETY TAE WA W awe
Tyt A ¥ 1 R e A §
fora Z1% T YRETTI £ | A €8 ST 3% 7
§ fr =Y Twft¥z 7 @ A

e dr W e o e
A g s & fo oy < o A g
wy fean 21w fean fer——d
& o= A1E i s+ &
6 et W e fear o gwR
wireg e 1 & et § i el
el e W g i ey
wlve wvE fifordy o, wrk e &ifong ¢
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{4 weT ¥7)

MW AN A AN,
fufraw g7 7g T ¥ f wo gwy
w g% g afwg 1w aw Iw-
ffm fmr g7 T ?
ffafrdwa & wer Ao AW W
VT § 7% § AT 9T T | A7 QT T
oy T § A wm T w Gefafe
%7 e sy dmy irefafesea ¥
W oE ? 7 OFEt § W e wesn
w fard ar o ferm, S 9@ £ a1
g%, wf fak ar 7 (o, Afe qgoae
FTE ZA8) g 97 A7 9% ¥ 4 fad
T T BAWY FEAT 20 qE 37T AN
w19 g0 | XA A1 §1 G FT | WY
QAT FEg A7 WA XA, Ay EI
Ga1 39 417 ¥ FI7 A9 q7 wf Ay {5
gt w47 Bfafrdry 1 afew ga7t 577
% wifaq fs farm sroer = 8,
o i w1 w=E £ A o dw
! % 97 #70 § ITE S AT 8-
Aww T §, I A1 € 0T G g
WA TF AT 9 Sivwe FAQ |
T T ¥rfay, IAE ORTYH AT
& ¥ifag, 379 2z wfygu fs e v 39w
TG, e wrefdi W T gAgree
¥ 1 WORT 23 7 T gehe &
ST AT HET & ) WE T T
WLt & Wit &7 7w wrr 2, wry
WAT 1 e frarw A s @ Aoy ¥
T &Xer Fifar fagsi 30 Ten
& | T R FAW ¥ g
Wifwg fead fe 27e7 ot 32 4t wra,
I WAL f a6 e
e, & f A W e g
tw ¥ 99 & w0 E g @ a9,
oY B Ay aw % cafan wg
A W OV g, 349 qiver
g, 3w e waw o wReT ANy,
[ Y & W vem g
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o T v foy (Pewrdw) -
awfe wew, ™k & glenel ¥
¥ farere W v & 3w el wee
¥ wpdw won g fr & @ ae
ami fr fer fon wToni @ g
B & 1 e vk ST oy g §
o ot ARFereer wrow 3, orr o ey
& g¥eard By wwdl § | qEO ©1T0 qy
§ 7o § fr a7 o = f—ye
o “-—mtwm TOH-THo
Nt pdend AT MO
oH1 FTT 7 e wem feed feerr
gz qirard geft ¥ ag dzmfraey
54t fr ¥ v wfen oY o &
ST EE TATT AT 07 AT g
|1 g /e 22 ¥t 7 qeo & fr o
Y magm g A ag A i
TR T AT ow N oafes faw g
I8 wi § Tyl g1 weh § @
eAfwfady w1 ST g1 i Iy wag
N Ewn ¢ @ v G &
TEE A, caTizERT W7 qoTE qy
el A Ao g e ar
o vover wv wer §, T wwlt § ol
fraem b oY qoi fevn oz few
M qwidz g § e T fe
T g Wi & wrder 00 Wiy

¥ W § g § awi agr
T AT W k)R e W
% g fafrer § afer awd W
HRY AF TN T 6 gag @ o Fogww
fear wrer & ar ot e § oW
mE § Ak aft ¥ owide oW
w0 1 & o sioh o e d2rfoew
owrw F 1 wnre ol of g Wi §
f& wr prarts W wew § oife
MEEgT AR N waR F R
S ETE Adw fr fewr e oY
wew g .
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o oniiE W o g o el o
£ 7wy 3y & Fs tawe A o) s
§ ol o Wy ¥ g o F el
¥ Wi oY Y awer wraFr g 1 oY
sl BA AL e H X, qv walt
asfr ¥ uek wr & 458 T gure
o g wm v 4, | rCeT
Wikfegd e mdw kgm0
frdtast ¥ TuM glew W fear am,
T TORTE I Harm § w@ T
€ amdlY § Wit T ww felt Y
dqer w7 1 oavr A e
W9 WT ¥ w¥ wrzHT §, INe
, "i-aTe W urt frare §, aw AT
27 % & ot 33 w37 o § A T
femre Sy & wrn T ¥ of 3w
feafr ¥ qbzard meaw gt ey § o
sefan zimer o1 4 faom @ oW
waT awEt v nfE

ve¥ warm @1 #amy W R
T T FTH KT syawgr g
wifgy wiffs T7er orw ¥ wa Ty
wq qrn K. & AT § o A vw aw
o § § o wa angr Frwrw fei
Wi | e v T N ey f—
WY GR TE— A% dew O
qw.why wt st arar wrfer avfe &
wye i w¥ WV £iv avg & wowr 74
T & 1 g wgra B W O e
g § IwE 0% gse 2w W Wl
A g et § Wi grawe W o
saT a1 gaw W wfur fead & o
& wrgmt e oY el v gy HelY
g § ¥radt I & 7 wT WA §
% w7 varer wAwry faedy wrfer o

oY T gizamut & fere gy f—
I € 2000 T qurewr frar Ay
t—ag fon gy

Ry WY W ;50,000 T
fearwrr 80

ot fobr wgmrend : B @
L&

ot un gwiw fag: o1 I
7are Ty ¥ anT v @ AR AT WA
E—37 %t qF ary svar foman &0
A #7 fa=dt & are ¥ goere
gra guar fadz A s wfgl,
FqifF $AHT W4 ag «oIaT AT §—
wfr gark wgry ¥ a¥ @M @A §
g7 wrdT ar §, gafay s oW
garmyr W g A ¥ gfewiw &
AT FIT AT GIE A & qOT wHY
p——zqfed T w1 quEAr w7 §
grere #1 gfez § @ AW ¥ wW
a4Y £rar wifg 1, Aot & fna
qeare & faqmal i @ ¥ 1 9]
w4 grar wifgl )

cafvr & g s T A o,
Aty ag o ek, @R =
Fanforn wamw &

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, 1 am thankful to
Shrimati Parvathi Krishnan for bring-
thiz motion which gives us an oppor-
tunity to make our gubmissions on @
very important matter, namely, rail-
way safety add Steps to be taken tc
avoid railway accidents. We have to
accept the present position thati there
are a number of accidents which have
recently taken place but 1 do not wish
to take an attitude like that of our
good friend, Mr. Balbir Singh, that we
should ignore the present situation
and try to fix the responsibility else--
wherec. That is the difficulty. My
friends in the Janata party are jgnor-
ing the present reality.

Sir, another hon’ble Member, Shri |
Shankgr Dev zaid that you have to
iackle this problem with ‘danda’. 1T
am not surprised &s it does come from
the hon'ble Member belonging to &
particular party. This is also a dan-
gerous doctrine that you have to deal
raflway gccidents by ‘dands’ and lathis,
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Sir, we are very consclous that tne
rauwuys are the iargest public sector
undertaking in the country. We want
‘Wt to be run properly, This has to be
used by the common people and, as
such, their safety should be the prime
concern of the government It s
essential—since these accident; sare
tatking place—not gniy to have en-
Quities tor the purpose of particular
accidents but also to have an uverail
Survey as to why so many accidents
are tuking place. Ope can find gut a
particular cause for a particular geci-
dent. Yoy may take a particular step
with: regard to that gecident. But, by
that m.thed, will you avoid ull mcci-
dents, as guch unless you have an
overall survey and take Proper pre-
ventive steps? We know of ordinary
causcs of failure like mechanical fail-
ure:, which cause large number of -
cident:. There are supposed o be
some safety officers in the rallway ad-
ministration. What are they doing” 1
woulg like to know from the Railway
Minister about this. Are you having
a check on these safety officers® What
are their functions? Are vou having
& check on their functions in a pro-
Per way? Do you get reports from
these safety officers regularly, as to
the preventive steps being taken to
avoig gecidents in future? What are
their actual functions? I it a post-
accident situation o a pre-accident
situation® T would like the Minister
tc look into the matter -o that we
could understang thece things and tell
them to our people.

We have recently come 10 know {hat
there is a syatem called disconnection
8lip svstsm. 8lip has 1o be issued to
the cabin people g0 that when there |
an accident in a railway track other
traing shoulq not paee throurh in that
track. Nut T am tolg that thiz stipn-
lation ix not beine followeq in many
cases. Thers was the revent sccident
which tuok olace in Faridabad. This
in Aue 10 mechanieal fajlure vhich has
not been rectified. Trainc were allow.
ed tn be run on the track. Thet croat-
ed difficulties. When vou come to the
subject of track maintenance, this §s a

Ahﬁus'r 30, 1978 dent v
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asubject of supreme importance. The
munendnce stall arg - already v
much gverworked, The Minustey :;
himseif admitted that there has been
144 per cent reduction fn the gtreagth
of gangmen, With this gituation, bow
can you improve the system? How
can you have a foolproof system and
method of wack maintenance? So far
as the human failure is concerned, nu-
turally, you have to take care of the
proper working conditions ang proper
working hours for the operating staff
and it running siaff. Wge hear py-
merous complaints of over-work. It
is dangerous. It is jnhuman to make
them work for longer hours, than what
they are capable of managing. You
should Hx proper working lLiours fom
Wicse oporaling wild running stalf an
al:p the muintenance staf. We go no
know what are the decisions which the
Administration has taken with regard
to the maintenance staff and how they
propuse o control their working hours.
There should be a proper fusion in
regard to the various aspects of the:r
working. The msintepance aspect
cannot be civorced from the broader
human aspect. We have to have a
proper fusion of these aspecis, We
have seen how these things work at
lower levels. The workers' confldence
is shattered. The whole responsibility,
for accident is passed on to the peopl
a! lower levels. b
That is why one of the posifive
measurey which we have suggested is
the inclusiog of cmployeeg representa-
tives in the enquiry committees which
will go into the causes, There is »
tendency to pass on the responsibility
by higher echelons to the lower cate-
gories of saff. Wi have received
complaints that these lower categorie:
of employees are made goapegoaty so
that the persons in the higher achelons
may go scot-frée. So, apart from
giving them proper maintenance facill-
ties, you should fix them proper work-
ing hours ang you ghould meet their
bare daily necessities. Regarding the
demand for bonus, T do not want to
say that the Minister i oblivious of
that. He has thought of It, te he
is now in strait-jacket d his
present assoclation, S
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possible, Before I resume my seat in
dafyrence to0 your desite, Mr. Chair-
man, Bay [ once again earnestly re-
quest the hon. Minister to consider
very seriously s very important pro-
posal for having a elrcular railway
for Calcutta. That will also avold ac-
cidents in that ares. Sir, the people
of Calcutta are already sacrificing
whatever little facility they hag be-
Catise of this grand scheme of M.T.P.
Now, Calcutta j; coming to a rtand-
still because of this M.T.P. sc
We shudder to

join Mr. Mavalankar in praise of the
Railway Minister ang I hope he will
very seriously and sincerely consider

this proposal of having a circular
railway in Cakutta.
(Tira.

¢y pariod did yleld some beneficial
in some matiers though some
undesizpble things might have also

ty? They have to shoulder the entire
responsibility.

The Railway accidents occurs largely
due to human failures, on account of
negligence of the workers, on account
of ealiousness on  the part of other
Railway personnel. It can be argued
that accidents are the consequence of
over-worked railway employees. It
can also be said that the Railway Ad-
ministration is not responsive to the
demands of the workers which causes
resantment’ and frustration among the

T am sorry £ say that the laboisr laws
do_ not enumerate the duties and obll-

I S R4
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sations of the workers, while they
emphasise their -rights and privileges.
1 was a Member of the Legislative
Amembly for two decades. When the
laws relating to the role of manage.
ment are formulated, the manage
ment's duties and responsibilities
occupy a prominent place in the legal
framework. I have not so far seen
that a labour law does this. I came
1o the politics from Trade Union
movement and I was a labour leader.
I am not saying this against the inte.
rests of the labour. I am constrained
to refer to the absence of a code
of discipline in the labour laws high-
lighting the responsibilities of lhe
labour. I am sure that Prof. Danda-
vate, who is himself an acknowledged
labour leader, will bear this in mind
and do the needful

Sir, 1 am pained to p.cture the piti-
able plight of Railway system in Bouth
India, particularly in Tamil Nadu,
where you have the metre.gauge gnd
broad-gauge tracks. The transhipment
points are the sore spots and are sus-
ceptible to  accidents. We have the
metre-gauge track from Madras to
Tirunelveli via Tiruchirappalli I
need not say that Tuticorin has be-
come the industrial bub of southern
parts of Tamil Nadu with Super-Thes-
mal Power Station, Fertiliser fartory
etc. 1 demand that there should be
broad-gauge track between Tiruchi-
rappali and Tuticorin, which should
be later extended to Kanya Kumari
via Tirunelveli. I need not say that
Kanya Kumari is the southern most
Iand-tip of India, whose vast poten-
tial for tourism hag not yet been ex-
plored and exploited.

With these  words 1 conclude my
speech.

"THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): M~
Chairman, Sir, I am grateful to
Comrade Parvathi Krishnan for persis-
ting in the Busitess ~Advisory Coinr-
mittee to see that this discussion which
was started long back and had re-

"
mained i shttsgled . sulpension 'wes

revived  thia aftesmoon. I have. case-
fully gone through the speech that she

had deliversd ‘ while - mﬁ.uu &u
discussion. ..
S8HRIMATI PARVATH] kauu

Which is out of date.

mmnmmmnmm
but you are out of date. 1 am sure,
while exercising your right.of reply;
you will try to make your knowledge
uptodate and 1 would :lnb‘n.nm
by that.

1 do not want to go into broad de-
tails because in the course of the last
few months while replying to various
questions and on some occasions, while

replying to the call attention notices,
I tried to deal with certain aspects of
sccidents, but to  some of the issues
that bhave been focussed and raised
during the debate, I must be respon-
sive enough to give reply and also
glve some information regarding the
accidents.

Firstly, as far as the number of
accidents are concerned, 1 informally
told Comrade Parvathi Krishman last
time immediately after her speech was
over that the statistics that are given
in relation to the accidents are based
on Railways’ concept of accidents. In
railway pariance, even if no injury ‘i
caused—not to talk of vietims, deaths
injuries—if & pair of wheels slips off
and even if the passengers do not come
to know of if, but the engine driver is
able to detect it in rallway parlance,
that constitutes an aceident. If there is

alhoncluu!tluinlmndul
result, there is a small fice not result-
ing in any injury, even then it is re-



an enquiry elc. In the beginning,
while initiating.the debate, my friend
Mr. Kanwar Lal Gupta had

lations of the victims must be Inereas-
ed. I must inform this House that a
constant revigion of the guantum of
compensation has been there. The
compensation prior to 1962 was
Rs. 10,000 for the pearest relation of

to Rs. 50,000, per
upon the nature of the injury sustain-
ed,

SHRIMATI PARVATHI KRIBHN-
AN: We will convey it 1o the people
concarned.

PROF. MADHU DANDAVATE: Com-
rade Parvathi Krishhan is very coope.
rative. Again, there was a question
raised. regarding unmanned gateg and
manned gates. SBince, in the past In
the various statements laid on the
Table of the House, 1 have already
given the number of accidents at the

can say that there

Railway level crossings which are

i
1
ie
I

Naint Stn, (Motn.)

Railway Administration  henceforth.

There Is one more aspect to which
Comrade Parvathi Krishnan made a
reference; namely discontentment
among Rallway-men. I  would firat
like to draw a distinetion. I am sure
she will fully agree with me that there
might be certain human failures, in
the accidents which might relate to
those who man the equipment. Thete
mjght be some officials in charge of
the Control Rooms and Cabin Rooms.
But, at the same time if anybody
spys that because there is discontent
among Railway workers, those parti.
cular rallway workers must be res-
ponsible for the accidents, I refute
that allegation. If the Engine Driver,
the Guard and the Fireman, in order
to take revenge on the Railway Ad-
ministration try to indulge in a cons-
piracy to bring about an accident, the
Driver and the Fireman will be the.
first victims in that accident, Nobody
will therefore, be willing to follow
that path, in order to take a revenge
against the Rallway Administration.
Therefore, 1 refute the allegation that
Railway employees ~ are deliberately
doing il. There might be some stafl
failuves. (Interruptions) I feel that on
the question of the loyalty of the.
Railwey workers, there is no differ
ence of opinion at all. As far as
lovalty of the workers is concerned, I
think the Railway wotker iz as loyal
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others. There are also accidental ac-
cidents, where we are not able fo
detect the cause:; ie. cause could not
be established and cause not yet fina-
lized. You will ind that all these ac-
cidents have been divided into various
categories. For sometime, sabotage
efforts were intense. 127 efloris were
made last year, in 1977, and some
people tried to tamper with the
tracks. Out of these 127 efforts, §
resulted in accidents; but I am happy
to say that we have received the co-
operation of Gangmen and RPF pat-
rolling men who, together, constitute
a strength of 25,000, on whom we are
incurring a daily expenditure of Rs. 1
lskh. This particular patrolling ar-
rangement has succeeded to such an
extent that after 23rd December last
when the last accident to sabo-
tage took place, upto tbls date not a
single accident due to sabotage has
taken place; and the credit for this
goes to the Gangmen and the RPF
men doing patrolling of track,

There is one suspected case, I know
of from South, Kerala. There had
been one accident, but still it has not
been established that it ig & case of
sabotage. But all the cases which
have been established and where

mliminwrupcﬂldm&mnnd

gangmen were 8o active that before
the train could arrive, they went to
the station, they went o the control

room and gave this information with-

in time sbout removal of the fish
plate and tampering with the track;.

and therefore the train was not allow- -

ito paus over the track where the
plate ¢tc. had been removed. That
why 1 say that the credit goes to
théew ‘wite are slreedy patrolling the

a
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done in time, probably that accident
could have beepn avoided. But, ] sm
happy to report to thiy House that
Tormerly out of 1300 stations which
are on the trunk route, on 820 stations
track circuiting was already completed.
We had planned that in the last
financial year, we will have additional
50 stations, where track circuiting will
be completed with the help of our
engineers and technicians. Finally,
We had been able to not only complete.:
the 50 stations but we have been able
o overreach the target; and by 1061,
:: :.ll ﬁ::l 1300 high density trunk
ute stations, that
=i ey Sy track circuiting

Ancther question was raised
numbcro!llmbmh:m' lg-oi.
Mavalankar that we must concentrate
on automatic warning system. I must
also inform this House that, ag an ex-
messure, there . are two
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sarai and Gaya we did nof have
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SHRI K. GOPAL (Karur):

foc . warning is mum
mms-um

m mm
h!or! the danger point. That is lmv

STHHIRITE R 111
mmmwwmmmmm.mw j m:z
wmmmm,mmwmw : mmm ar
i3s,001 mam m m mﬂ
mmmmmwmm A
HHHhH IR H ,.u.mr:mm
e
SEFRRFT I T i mhm
. mnmm wmmmmmm nﬁm .umm
igl 251 mmmmmmm m
R HIRHO i
) E= BN _
: LM Imwmmmu mw:m mma



47, Sevious Trgin - - AUGUST 80, 1978 . : /. rubccidents ot Seref.
cem vy o Gopel Level Crossing & Naini Stn. (Motn,)

- {itrof. Madhu Dandavate] e
gruesome accident that had taken
place at Rewari in which one of our
honourable members, Shashtripi died,—
within one hour of the accident, I
have said it in the Rajya Sabha, to-
day I am repeating it over here—on
that occasion I had gone to the Prime
Minister and had handed over to him
my resignation. I felt when I was the
Railway Minister and if a person of
Shashtriji’s stature really succumbed
to that sccident, it was better that I
should tender my resignation. Then
the Prime Minister had warned me
ssying you cannot run away from
your responsibility. ¥ou must try to
introduce certain policies and mea-
sures by which you will be able to
cohtain and prevent the accidents.

Only after that, I decided that I
should not press for my resignation.
Because this question was raised
some time back therefore, I have
mentioped it.

MR. CHAIRMAN: The question of
resignation does not come in.

PROF. MADHU DANDAVATE:
There are some other questions. I
need not refer to then in detail. But
there are one or two poigts to which
some reference is necessary.

I have already said about the com-
pemmation. I have already talked about
the automatic warning system. But
there is one aspect to which I must
make a reference and that is the
workload on the Railwaymen.

I must candidly admit that constant-
ly we have been working on this
particular problem and I do not want
to cast aspersions on anyone, and
Comrade Parvathi Krishnan knows it
very well. Prior to 1874 strike an
mgreement was arrived at with the
then Government that 10 hours rule
will be followed. But when 1974 strike
took place, the Government tcld that
sfter- the. strike that agreement was
over. 1-dm happy to say that we
hsve ‘revived that ‘agresment. We
have been mble  to make a provision
t6r bddttional dperational mien und in

order tp implement the Misbhai
award alsd we have been to see that
sdditionsl operational men to the tune
of 10,000 are there. That provision
hes also been made. I must point out
sbout the workload. The Miabhal
Tribunal referred to the maximnum
workload of 12 hours for those gate-
men who are working at the raiiway
crossings. But we have decid-
ed that in the important
crosgings, it should nmot be
12 hours but only 8 hours work. That

we are able to implement at signi-
ficant railway crossings. As far as

all their legitimate grievances were
attended to. 20 to 15 per cent increase
in the mileage allowance of locomen
has been brought about. This is also
one of the important achievement
which has contributed to some relief.

aomplenb" solved, but it is our cons-
tant endeavour to see that the prob-
lemns are solved in time as far as possi-
ble.

A number of suggestions have been
made by a number of hon. members
I can assure them that we will con-

into account. Mr. Somnath Chatter-
jee has rightly said that one cannot
pick up isolated incident of accident

§2
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happy 'to inform the House that we
mﬂuumamwm

the hon. members have made on the
floor of the House. I can assure the
House that [ will strive my best. With
the help of all my colleagues, with
the cooperation of all of you, last but
not the least, with the cooperation and
goodwill of all the trade union orga=
nlsations in the railways, we will
continue to see that the safety in
railways increases at every stage.
Some friend said, when he travels by
train, his wife always says, “You
teturn safe. That is all I expect”. In
fact, the wife should expect some-
thing more, but this is the minimum
expectation! But I was surprised that
our Sarvodaya leader also suggested
that my name is Dandavate and
therefore, T must use the danda, ie.
rod. There are two interpreta-
tions of Dandavate. One of the com-

of my surname means ‘pra-
nam’, f.e. slute. T would HRe to con-
centrate on that interpretation. T will
salute all the people, all the passen-
gers, all the organisations which want
to help me. With Your cooperation and
goodwill, I shall constantly endeavour
to see that the rall journey becomes

g

SHRIMATI PARVATHI KRISH-
NAN: I would like nt the outset to

Accidents at’ Sarai 4!0
& Naini Stn, (Motn,)

“1. W stiould Yesist'all' attempts

ways are national property, we
should not allow such things.

PROF. MADHU DANDAVATE:
Let me add that during all the 22
days of rallway strike in 1974, not
a single sabotage had taken place.

SHRIMATI PARVATHI KRISH..
NAN: I would like to remind the
hon. Member that the only boast
about sabotage was made by one who

have been reported in the world press;
there has been no denial for him. So,
l!lliimlememeoneehgl.ndm
accuse us.

Secondly, when I Insisted on this
motion being discussed, and T must
say that I am very grateful to all this
chivalrous comments that have been
made about me, it is not merely that
I felt it was a matter of prestige that
this motion should be taken up, but
in recent months even more serious
things had happened and I hope that
the Minister in his reply would refer
to them. Bitt he kept within a certain
framework. The thing is that it is
not only the accidents, but the ques-
tion of security on the railways has
also become very serlous. It is also
a form of accident because after all,
why are all these recent thefts, loot-
lng‘s and dacoities taking place? Only
yesterday, the Minister, in reply to a
question, gave us some figures. I did
a little rough mathematics. Maybe I
am wrong. But, Sir, in Madhya Pra=
desh, the los: on ‘A" type robberies
and dacoitles from 1-7-1877 to 80-8-
1078 was gomething ltke Rs. 57,000
IMon'B’mmbbertultmh
44,000. " In T.P. the loss on account

of ‘A’ type robberies was Rs. 1,138,000
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[Shrimati Pﬁqﬂg Krishnan)
and it was Rs, 63,000 and: odd for B’

aspetts, that there have been accl-
dents also in this period and at the
same time there have been thefts and
robberies. Therefore, 1 appreciate

that the Minister has told us
steps that are being taken for trying
to minimise the accidents. When he

]
ih

B33BEEyags;:s
kL,
1igtl éii ag s

EEs‘fggaEE ggg EE
Eplifey’ st
HEHHIIE
D AW SR

YT To Breing i o o

is. happening to the maintenance of
the engine? What is done about it?
I have my grave doubts about it.

8o, it is very important that there
should be a comparative study -of the
tall claim of the rallway sdministra-
tion and the Railway Minister. In
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ance, that as far as Class 1 and Class
2 posts are concerned, the number
has increased. This Is from the sta-
tistics provided by the Railway
Board, even though statistics decive
us. 1 do not know how much more
beyond it {t has gone now. Accord-
ing to them, between 1950-51 and
19753-76, while the increase in staff

For instance, take the augmenta-
tion of traffic. What happens to the
switchmen and signalmen? You talk
of the loco running staff, They bave

2

¢
|
&
g
i
g

bhave w0 anu:uwan
be given hours of duty. Wheh
you are incressing the nuttber of

Similarly, the increased use of rail-
way track also makes It important
that you go into the working hours
of the key men. When he was talking
about running staff, he was talking
about the number of hours and the
number of posts, which have been in-
creased and if is only recently that I

would be interested to hear—Samasti-
pur Division, where as far as the
guards are concerned, they are very
much overworked, sometimes they
have to do even 72 hours duty. In
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[Bhrimati Parvathi Kriskman) -
running staff? - What sbout the TTEs?
Teday, ss far as security is concerned,
your TTEs sre equally important. I
have been travelling in trains for the
last three months. There are first
class coaches with no conductor-
guards. Why? Because that train is
assigned only one conductor-guard.
There is one first class coach right in
front of the traln. But because it is
dieselised, you have got 16 coaches
and the last coach is also a first class
coach and the conductor-guard is
rushing up and down from one coach
to another. It a passenger gets down
at an intermediate station, what
happens? The door is left unlocked
.and an unauthorised person can come
in. Does not the security get affected?
You may say that the passengers in
the first clasg coaches are safe in their
.cabing. But some of them at least do
require to visit the tollet or someth.
ing and what happens when they come
out? Take the 1I class sleeper coaches.
Are they totally manned? No. I am
‘talking of the sleeper coaches, where
it is not a vestibule train. You have
one conductor-gurad or TTE for two
coaches. I have seen it in the Trivan-
drum Mail when I have been going
#rom Coimbatore to Madras. Then
how can you say that security will be
provided? It ig not only aquestion of
getting Into a huddle with the police
and the State Governments. I would
like the Hailway Minisier to take this
matter very seriously. Whenever a
question comes, every time we have
raised this matter, we are told the
yardstick, this is all. that cen be there,
efg.  There is today an under-manniog
as far as the conductor-guards and
TTEs are concerned.. Your norm
should be one conductor-guard for
each coach, come what may, whether
it is a vestibule or non.vestibule train
and he would have to be responsible
for sgeing that the door is locked or
unlocked as the case may be. You
know, what happens when .a passenget
gels down at ap intermediate station?
.. FROF. - MADHU' + DANDAMATE:
Thatisneans, 6000 -passenger ~ irains
multiplied by-18 coaches. . SRR

SHRIMATI' PARVATHI KRISHNAN:
Have it. It will also help you to
achieve the objective: of solving the
unemployment prgblem in' ten years
Otherwise, what security do you give
to the . passengers? Anyway, that
should be. The conditiony in which
they work is bad. Ths TTEs do not
have even a seat to sit on, they perch
at the ead of the berth of some passen-
ger. 1 will show you the replies that
you have given in the matter. I am
not reading them out here because of
lack of time. But this is the problem,
they do not have geats in every coach
and they have raised it and the ICF
have now said ‘yes, we can provide
that’, but this has to go to the Rail-
way Board and also go through the
barrage of rules and perhaps in the
year dot. when you and 1 may not be
here, it may be sanctioned. Then, the
Finance Ministry, Mr. Patel also, will
have to be nudged about it and so on.

Lastly, I come to the conditions of
the workers and the whole problem
of industrial relations. Don't tell me
that the Industrial Relations Bill has
peen  introduced. He always takes
shelter behind tbat. There is some-
thing wrong with the industrial rela-
tions in the Railways. If a particular
section of the workers are able to hit
him hard. enough, he responds. But
they have to reach him through the
whole buffer that be has got, tbe Rail-
way Board....

PROF., MADHU DANDAVATE: L
may just remind the bon. Member that
on 24th of March, 1977, 1 became the
Minister of Railways and within three
days, while presenting the first Rail-
way Budget, we Saw to it that all
those who were retrenched during the
sirike came back and, within six
weeks, they came back. Nobody had
to. pressurige me. 1 do not think any
pressurisatiop i3 neceSsary. There
might be fAnapclal constraints. No
pressurisation Js necessary about thelr
legilimate demands., .
SHRIMATI' PARVATHI KRISHNAN:
ted and I have h;:
second to-nans in! apprecisting
actios that- the Reflway: Minlster fook
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in nhnhtln; the vietlmlnd wnrhu.
But he cannot take ghelter behind that
one act all the time. What I have been
saying is, why is it that he could not
§o ome step further? Last time, in
May, 1974 the discussions with the
workers on their demands were left
unfinished. He promised us bonus.
What has happened to bonus? Is it
because of the Bhoothalingam Com-
mittee which says, no bonus to the
rallwaymen? The Railway Minister
has written to me saying that the
rallwaymen are better paid than any-
body else if you take everything that
they get into consideration and so on.
80, let him not every time remind us
of that one good act of reinstatement
let him not take shelter behind that
one good act. There are many dis-
tortions and abberations in the Rail-
way Ministry which he has to look
into.

For instance, why is it that the
office bearers of the recognised federa-
tiong get certain protection even when
their transfer is suggested at the in-
stance of the vigilance organisation?
If this is correct, is it moral? Just be-
cause he is an office bearer of a re-
cognised federation, even where the
vigilance officer has come out with a
report against him, he gets protection
In the matter of transfer, Is it proper? I
want to bring to his notice thousand
and one things that are happening in
the huge jaggernant Rail Bhavan. Of
course, one man cannot do everything.
1 am not accusing bBim. Al those
sections of workers who are in a2
position to act in an organised way,
you do lend a bearing to them. But
1 do not think you always- take action.

Whiletdlking abouf railway accidents,
talking about human failures énd the
need tg see that the demands of the
raflwaymen are satisfled, it is not that
w‘u siy that they will be responsible

for accldents If they.do not get bonus.
Netn& But_the fagt remains thal
ds of the railwaymen still

remain’ ynfulfiled, Certalnly, when
you give them fheir. bonus, it is thelr

just and right demand. When you llt
down with them at the tabls and talk
to them about their wage structure,.
then you will certainly find that many
other problems also be brought to
Yyour notice.  The  efficiency of the
rallways can be Increased and im-
proved by taking the rallwaymien
the railway workers, more In con.
fidence and by seeing that the officers
do not continue to rule the roots
based on rules under the Indian Rail-
ways Act of 1908,

MR. CHAIRMAN: Now, a substitute
Motion has been moved by Shrl
Yuvraj: does he want withdraw it?

He is not present. Since he is not
present in the House, I shall put his
motion to the vote of the House.

The substitute Motion was put and
negatived,

MR. CHAIRMAN: The discussion
has now concluded. Let us take up
Half-an-Hour Discussion now.

18,31 hrs.
HALF-AN.-HOUR DISCUBSION
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